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DR. (SHRIMATI) NAJMA HEP-
TULLA: He has not replied to my
point. What about the reservation
for the minorities, for the Scheduled
Castes and the Scheduled Tribes?

SHRI JAGANNATH XAUSHAL:
Now the Doctor has asked me about
reservation I would like to know whe-
ther the reservalion provisions of the
Constitution are applicable to the pri-
vate houses also. Madam, obviously
they are not. The Constitution only
talks of public services, All that I
can say is, since you have raised ihis

point, we can celtamly convey your

suggestion to..

DR. (SHRIMATI) NAJMA HEP-
TULLA: At least you can give an
assurance to the House that you will
look into {the matter. It is the respon-
sibility of the Government... (Inter-
ruptions). .- S

SHRI JAGANNATH KAUSHAL:
I am not going to enter into that dis-
cussion because ultimately the Con-
stitution does not go beyond public
services.

. So far as your suggestion is concern-
ed, we will look into it. (Iaterrup-
tions),

Therefore. my very respectful gsub-
mission to the House is, plegse accept
the Bill at its face value. Our inten-
tions are honest. Some of the hon.
friend has said that we are irying to
mislead,

“rEl A 9T HiF E 8

These are very strong expressions
which you have the right to say, but
they are not in good taste. We have
come with an honest, straightforward
Bill which, according {o me, is totally
non-controversial, in the interest of
production. -

I would, therefore, humbly request
the House to pass the Bill,

THE VICE-CHAIRMAN (SHRI
‘R. RAMAKRISHNAN): I will now
put Shri Shiva Chandra Jha’s amend-
ment to vote,
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The question is: T

“That the Bill further to amend
1the Monopolies and Restrictive
Trade Practicey Act, 1969, be vefer-
red to a Select Committee of the
Rajya Sabha consisting of the fol-
lowing members, namely:

. Shri R. R. Morarka

SHRI S. W. Dhabe

. Shri Suraj Prasad

. Shri Shantj G. Patel

Shri Biswa Goswami

Shri Rameshwar Singh

. Shri Hukmdeo Narayan Yadav

. Shri Kalraj Mishra

. Shri Hari Shankar Bhabhra
10. Shrimatj Mohinder Kaur

11. Shri Shivy Chandra Jha
with instructions to report by
first week of the next Session”
The motion was negatived,
THE VICE-CHAIRMAN (SHRI

R. RAMAKRISHNAN): I shall now

put the motion moved by Shri Jagan-
nath Kaushal to vote.

© T DU W

‘he

The question is:

“That the Bill further to amend
the Monopolies and Restrictive
Trade Practices Ac, 1969, as passed
by the Lok Sabha, be taken inte
consideration,”

The motion wag adopted.

THE VICE<-CHAIRMAN SHRI
R. RAMAKRISHNAN): We shall now
take up clause-by-clause consideration
of the Bill.

Clause 2 to 5 were added to the Bill

Clause 1, the Enacting Formula and
the Title were gdded to the Bill.

SHRI JAGANNATH KXAUSHAL:
Sir, I move:

“That the Bill be passed.”

The question was put and the motionr
wag adupted.
HALF-AN-HOUR DISCUSSION ON
POINTS ARISING OUT OF THE
ANSWERS GIVEN IN THE RAJYA
SABHA ON THE 15TH JULY, 1982
TO TUNSTARRED QUESTION 734,
REGARDING ALUMINIUM PRO-
DUCED BY HINDALCO.
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THE VICE-CHAIRMAN (SHRI
R. RAMAKRISHNAN): Half-An-
Hour Discussion. Shri Kalyan Roy.

SHRI KALYAN ROY (West Ben-
gal): Sir, you have given me a sur-
prise. Let the House settle down a
bit.

I want to raise a discussion on points
arising out of the answer given in the
Rajya Sabha on the 15th July, 1982,
to Unstarred Question No. 734 regard-
ing aluminium produced by HINDAL
CO. Sir What is going on there? Let
that meeting be over first.

THE VICE-CHAIRMAN (SHRI
R. RAMAKRISHNAN): Order please.
Now please proceed.

SHR1 KALYAN ROY: Sir, we are
discussing the Kuo oil deal tomorrow.
The loss may be 10 or 12 crores of
rupees. What we are discussing to-
day is a massive dacoity, loot and
plunder ¢f the Government money by
the bigg#st business house of the
country—-the house of Birlas. The

. amount would be Rs. 30 crores, out
*of which the Minister herself has ad-
- mitted in this House Rs. 26 crores.
The money which belongs to the Go-
vernment, which should have been
~ deposited
Birlas, with their mighty power at
their command, has been deliberately
avoiding to pay, to my ulter surprise
and regret, with the connivance of
the Calcutta judiciary. This is the

* shocking state of affairs which nobody

. would have believed if I had not have
brought thig to the House,

Sir, there are four big aluminium
concerns—big or small. One is

. HINDALCO, belonging to the house
_ of Birlas. Seconq is Indian Alumi-
" nium Company, belonging to a multi-
national. Third is Madras Alumi-
nium and the fourth which they are
trying to build up is Bharat Alumi-
nium Company. Sir, in 1978 when
there was a gcarcity of aluminium.
the Government under section 3 of the
Essential Commoditieg Act—which we
discussed a few weeks back in this
House to give it more teeth—brought

128 JULY 1932 ]

since 1978, the house of.

Discqussion 276

the Aluminium Control Order. Wha*
does it mean? That means there are
two prices. One is the retention
price given to these four companies
and the other is the sale price of
aluminium ingots.

So, the retention price is fixed accord-
ing to a very strict puideline which in-
cludes the cost of production. Cost of
production means main inputs like electri-
city—which itself cousumcs 40 per cent
of the cost of production—coal tar pitch,
coke, etc., etc. The price which is given
as retention price taxes into account a rea-
sonable profit. There has been no objection
from either Birlas or the multi-national
company. That this “reasoaable profit”
is objectionable. “Reasonabls profit” is
the cost of production plus 12-1{2 per cent
return. Twelve and a half per cent return
plus the cost of production is the 1eten-
tion price. These four companies are
very very happy with this retsntion price.

Then comes the sale price. Under the
Essential Commodities Act, all thesz four
companies will have to dewosit the differ-
ence belween the retention price and the
sale price because the cost of production
in the four companies is not ths same. All
the four companies have different  costs
of produition. So, whatever is the differ-
ence betuwwen the rercntion price and the
sale price they will have to deposit in the
Aluminium Regulation Account under the
Essential Commodities Act and under the
Aluminium Control Order. What is  the
motive? What is the intention? What is the
aim in equalisation of prices? It js that
the consumer of any aluminium will be
able to buy that aluminium at the same-
price, so that there is no under-cutting
among these four ciants—Hindalco, Ale-
con, Balco and Madras Aluminium. It
was introduced with the conscnt of the big
monopoly houses. Sir, you will be shock-
ed to know, the House will be shocked
to know and the nation will be shocked
to know taat Birlas have accumulated
Rs. 26 crores till 1980 and have refused
to deposit the amount in the Aluminiura
Regulation account which is being done by
the other three concerns. And they went
to the High Court of Calcutta.

Now the second chapter follows which,.
I hope, the Law Minister will take serious-
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note of. It is shocking, it is something
‘which, in a western country, woulkl have
Jed to a full-scale probe like Watergate.
The Judge of the Calcutta High Court
heard the cases in the months of March
and April 1980, according to the state-
ment laid on the Table of the House. 1
-am quoting from what Mrs. Ram Dulari
~Sinha placed on the Table of the House:

- “The case was finally heard by the
Calcutta Court in the months of March
and April 1980.

In 1980 the case was heard aud finished.
In February 1981 the Court made the
rule against the Union of India absoluie.
-This Judge, Sir, in February, 1931, with-
out writing a line—maybe he was short of
pencils or fountain pens or paper— had
just verbally said that the Essential Com-
moittee Act is wltra vires the Aluminium
Control Order ultra vires and the Alumi
_nium Regulation Account wultra vires. That
is all.  Naturally, I Jont say that the
Judge can't hold the Government wrong.
- They may go in appeal. I have nothing
- against  it. Nturally, the Mines Depart-
-ment has done the correct thing. They
wanted to file an appeal. I will read the
reply given by Mrs. Sinha:—

“The honourable Judge has not, how-
ever, delivered a written judgement in
the case so far in spite of having been
reminded by the Counsels of the Central
Government.”

~  Can you ever dream of this? We talk
--about political corruption we talk about

- commercial corruption. What kind of cor

"~ ruption is this, Mr. Law Minister? Whar
kind of sordid deal is this? What kind of
a shameless transaction is this? That a
judge gives a judgement in favour of the
mighty monopoly  houses in February,
1981 but refuses to write a line in order
to prevent the Govzroment of India from
going to the Supreame Court. Till  today
when are discussing this, Tuly 28, 1982,
the Judge, in spite of repeated pleas, re-
peated petitions of the Government  of
India, has refused L0 wiite a line. Isit the
way judges will behave? Does it show the
integrity *of the Judgz? Is it the way the
Government of India is going to tolerate
this? A judgment, a verbal judgment iavolv-
ing Rs. 28 crores, but not a line till today

[ RAJYA SABHA ]
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in order to prevent the Government of
India from  filling an appsal with the
Supreme Court. ’

THE MINISTER OF 1.AW, JUSTICE
AND COMPANY AFFAIRS (SHRIT
JAGANNATH KAUSHAL): Although we
are very unhappy over the situation and
we have gone in appeal, I would request

him got to talk of the Judge.

SHRI SHRIDHAR WASUDEOD DHA-
BE: (Maharashtra): Judgement is not de-
livered. How do you feel about it? You
should be happy that the matter is raised.

SHRI KALYAN ROY: I have under-
stood him. (Inferruptions) He has gone
in appeal to the apnellate. ..

SHRI SADASHIV BAGAITKAR (Ma-
harashtra): How will the appeal be  ac-
cepted when there is no judgement? a

SHRI JAGANNATH KAUSHAL: I am
only bringing the rule that while talking
of the conduct of a Judge one should be
rather careful.

SHRI KALYAN ROY: I appreciate
your statement. What is happening? Sir,
I appreciate the statement of the Minister.
He said that he is unhappy. But is it not
correct that whenever they filed an appeal
in the appellate division in the Calcutta
High Court, the High Court wanted them
to have a paper book. What kind of a
paper book could be prepared whea the
Judge had not given a written judgement?
Let him deny it. The appellate division
wanted to have the paper. How could a
paper be prepared without the judgment?
Sir, it is astounding. All right, thess Rs.26
crores. What about the rest Rs. 4 crores?
According to Mrs, Ram Dulari Sirha, the
second instalment, apart from Rs. 26
crores, comes from the latest piicing  of
December 3, 1981, i.e.. over Rs. 4 crores
Sir, that particular suit involved Rs. 24
crores. Now the second instalment is due
after that period Rs. 3 crores. Has it becn
paid? No. The third icstalment is due
Rs. one crore more. Has it been paid?
No. Then who would bpe paying?  The.
poorest of  the poor, the talisman
in  the words of Mahatma Gandhi
and what a tiny little man G. D. Birla
is, the mighty man who gives donation,
builds a temple or a mosque in order to
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go to Heaven! I do not know whether he
will go to Heaven or Hell, but he loots,
plunders the Government money to  the
extent of Rs. 28 crores. Sir, who suffers?
It is not that we sufier. The CGovernment
of India wanted to make Balco a  good
public sector aluminium conceru. Balco is
directly hit because Hindalco does nor pay.
On the other hand, they are sabotaging
the collection of revenue. They are sabo-
taging the  Essentiul Commodities Act.
They are sabotaging the development  of
the pubplic sector, Is it not  scandalous?
What is the Esseniial Commodities Act?
Both the Law Minister and the Minister
of State in charge of Steel and Mires are
here.

What is there in the Essential Comanic-
dities Act for recovery of the money? Is
there anything? We lave been discussing
again and again about the Essential Com-
modities—Act. Why has 1t not been applied
properly? At least prosecution should have
been filed against Biria, Why? What s
the consideration? What happened in
between? Who got what? What amount?
Not that we want a share. Let them enjoy
Why no attempt has Been made, if there
is a lacuna in the law, to plug the loop-
holes in the Essential Commodities Act?
There is no provision t> recover the
arrears or recover the money. Has  not
time come again to review it?

Lastly, Sir, before T sit down, J can
understand if the Birlas come to the Gov-
ernment of India and say, “Look here at
this particular situation, Give us some time.
We will pay,” That, T can undeystand, that
plea also, even from the Birlas.

Mr. A, A. Rahim, Minister of State in
the Ministry of Law, Justice and Company
Affairs, stated this in reply to my question
on the 19th of July, 1982, and I am quot
ing it. This is the financial condition of
Hindalco. This is the balance sheet. The
assets are:—

1979-80 117.69 crores.
1980-81 131.99 crores.
1981-82 201.96 crores.

The increase in the income of the company
in the year 1981-82, the latest available,
over 1971-72, amount to Rs, 126.70 crores,
The percentage growth, how much? 257.4
per cent growth, Hindalco, according to the
Minister of Company Affairs, And total
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sale, investment, income have gone up. The
income has gone up from Rs. 123 crores
from 1979-80 to Rs. 175.19 crores. That
means nearly Rs, 200 crores. What is the
working  capital? The worlking  capital
consists of the Government money,
Rs. 26 crores, plus the money, Rs. 30 cro-
res they have not paid to the U.P. State
Electricity Board, That is the capital of the
Birlas, The money which should have been
paid to the Ministry of Mines and tha
money which should have been paid to the
U.P. State Electricity Board together comes
1o about Rs. 45 crores, Rs, 50 crores. That
is the working capital of poor, poor, poor,
G.D. Birla. And the Government absolu-
tely helpless because the Judge gave the
judgement orally in 1980. Then the Govern-
ment counsel goes and pleads with him
and gives a written application pleading,
“Please give us a chance to go to the Sup-
reme Court.” Till today when we are dis-
cussing it, the Judge has not given a single
line. May I ask: Has he given a single ex-
planation? "Has Justice Mr. Sen, Justice of
Calcutta, till today given a single explana-
tion? Why for one-and-a-half years has he
refused to give any written judgement?
Why? What are the reasons? What is the
cause? The nation’s money is involved. [
do not know if somebody else’s money is
involved or not. But the nation’s money is
involved. T congratulate the Minister of
Mines for giving a very frank and honest
statement. Every day we get such answers,
1 want to congratulate, I want to put it on
record, every day we do not get full ans-
wers. she has given full answers and facts
to the Opposition., They have not tried to
suppress them. I congratulate her. We lost
her as Labour Minister and we have her as
the Mines Minister now, T would like the
Government to have a thorough probe
into the whole affairs, including, unfortuna-
tely, the role of this particular Judge vis-a-
vis the Hindalco.

Thank you, Sir. oLt - b |
Why is he murmering?

THE DEPUTY MINISTER IN THE
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI KALP NATH RAD: Do
not Shout. (Interrupdons) Half-an-houris
over.

SHRI KALYAN ROY: See the behaviour
of the Minister.
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THE MINISTER OF STATE IN THE
- MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRIMATI RAM
DULARI! SINHA): Sir, 1 have listened to
hon. Mr. Kalyan Roy with all seriousness.
In reply to the Unstarred Question No.
734 put by the hon. Member on the 15th
of July, 1982, I have given the facts and
figures, Hence there is no need to go over
the same facts again, I am happy that the
hon. Member raised this issue in the House,
which enables me to state certain issues
~learly,

Under the Aluminium (Centrol) Order,
970, retention prices of aluminium for
the producers were to be fixed so that they
could npeither charge high prices nor were
1o incur any loss in supplying the commeodi-
ty on controlled rates. The retention prices
were to be fixed taking into account the
cost of production and a return of net
worth. For working this scheme, an Alu-
minium Regulation Account had been open-
ed so that the producers whose retention
prices were lower than the sale price depo-
sited the difference into the account, where-
as those producers whose retention prices
withdraw the correspondicg amount from
the account,

Sir, HINDALCO owes to the Aluminium
Regulation Account a sum of about Rs, 27
crores, These dues relate to different time
periods consequent to the revision of atu-
minium prices. The major amount of Rs.
22 crores is a subject-matter of litigaiion in
the Calcutta High Court. The second amo-
unt js around Rs. 1 crore. It relates to the
price revision on 27th March, 1981. The
third amount of about Rs. 4 crores till the
end of June, relates to the price revision of
December 3, 1981, HINDALCO have pre-

.- ferred an appeal before the Central Gov-

ernment Tribunal under clause 12 of the
Aluminium Contro]l Order againsi the
aricing of December 1981, The mat-
ter is pending  with the  Tribunal. It
will thus be seen that out of the total
amount of approximately Rs. 27 cro-
res, the liability of payment of Rs. 1
. erore hag not been challenged in any
‘Court or Tribunal,

I may recall that the case was heard
by Mr, Justice D. K. Sen in April
1980. He finally on the 19th of Feb-
ruary, 1981, madg the rule absolufe,
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but the judgment giving the reasons
for the order has noy yet been pro.
nounced up to now in gspite of our
best efforts. This has  handicapped

the Governmeni in its effortg to bring

the appeal for hearing and t; have
it disposed of. Sir, we have prefer-
red an appeal beforg the Division
Bench even  without the  written
judgment of the tria} court, Our offi-
cerg have been frequently going to
Calcutta ang meeting the Central
Government Counsels along with the
officers of the Branch Secretariat of
the Law Ministry at Calecutta to ex-
pedite the disposal of the matter
pending there. We have also filed an
application befors the same Branch
both fop direcling HINDALCO for
immediat; payment of Rs. 22 crores
and for expediting hearing of the ap-
peal, The matter was taken up by
the Appea] Court on 27th July, 1982,
It ordered HINDALCO to furnish a
bank guarantee for a sum of Rs. 4
croreg of a nationalised bank  Sir,
the appeal itself is likely to be heard
bv 1he Division Bench of the Calcutta
High Court on the Ist of September, 1982.

* Many of the issues relating to the non-

payment by HINDALCO into the
Aluminium Regulation Account would
be argued before the Court. The hon.
Members would appreciate that since
the issues are sub judice, any detailed
discussion. ..

SHRI KALYAN ROY:
the paper-book?

SHRIMATI RAM DULARI SINHA:
...of these matters would not be in
order and would be hit by the rule
against discussing matters which are
sub judice, that is, pending adjudica-
tion by the Court.

I will take this opportunity to
inform the House of the serious crisis
that the aluminium industry is now
facing because of the peculiar be-
haviour of HINDALCO. Since the
revision of price on December 3, 1981,
the power tariff has gone up steeply
for many aluminium producers. Hence
legilimately a revision of retention
prices of different producers is called
for. Revision of retention prices re-

Where 18
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flecting the increase in power tariff

" would .result in increase in the sale

price of aluminium. At present, the
inflow into the Account is insufcient
because of the deliberate non-payment
of its dues by HINDALCO and we
have been unable to pay the dues to
producers whose retention prices are
higher than the sale price. In such a
situation, an increase of retention
price of those who draw from the
Aluminium Regulation Account will
not give them any relief. On the
other hand, HINDALCO if they per
sist with their wunethical behaviour
may get away with a larger amount.
The entire pricing scheme, which is
beneficial both ta consumers dand the
industry as a whole, is in jeopardy
today because of the mnon-coope-
ration of HINDALCO.,

Government is seriously concerned

. about the whole situation and is try-

the legal impasse
The Aluminium

does not provide for

ing to resolve

Control Order

- any mechanism for recovery of arrears

_ effected

»

due because of the parent Act, that
¥s to say, the Essential Commodities
Act, which does not have any such
provision, recovery of dues can be
through a civil suit. Tt is,
however, well known that the process
is both time-consuming and expen-
sive.  Government ig examining the
whole matter to plug any loophole. I
can assure the honourable Mempbper,
and the House that we are taking all
possible legal action to recover the
dues from HINDALCO.

SHRI NIRMAL CHATTERJEE:
Why don’t you go to the Supreme
Court? In a similar situation in the
elections the Supreme Court could
jssue some orders to the High Court.
So, why don’t you approach the
Supreme Court?

SHRI JAGANNATH KAUSAL: The
Division Bench said they will hear
the appeal on the 1st September irres-
pective of any part-heard maftter at
No. 1. So by that time most probably
either the judgment will be written
or... -
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SHRI KALYAN ROY: What a pity!
The Law Minister says most probably
the judgment will be given,

Discussion

SHRI JAGANNATH KAUSHAL:
You know and I know the conduct of
judges.

SHRI SADASHIV BAGAITKAR:
Could not the Chief Justice of India
help in the situation?

SHRI JAGANNATH KAUSHAL:
DB and Supreme Court have the same
power. -
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SHRI SHRIDHAR WASUDEO
DHABE: Mr. Vice-Chairman, this is
a very serious matter, I am pained
to find that the Law Minister is tak-
ing a light view of the matter and
is expressing his  helplessness. 1 don’t
think the Central Government is help-
less when there is the question of
corruption in judiciary coming in.
Let it not be said in the House, in
Parliament, what we have not done
our duty. Is it not possible that there
are allegations against this judge? I
do not want to mention them. He has
now gone over to another Hfat
at a very high cost after this
judgment, Is it not in the Law
Minister’s power to write to the
Chief Justice of the Calcutta High
Court to inquire and impeach the
judge or dismiss him? A judge who
has not given a judgment and has
given g rule absolute holding the law
ultra vires is something serious, It
was thereafter the Division Bench of
that High Court stayed the operation
of the order. The matter was heard
in April 1980 by the single judge and
a judgment was given orally in Feb-
ruary 1981, after such a long period.
And the written judgment is not
given even till today. And the Law
Minister tells us that it is a bad pre-

cedent and that we should not even

discuss the conduct of a judge. What
a worse case can there be than this
that such sort of judges are retained
in the High Court! Nobody will have
respect for the judiciary.

6 P ST

Nobody will have respect for the
judiciary. Immediate action must be
taken at the appropriate level against
that man who has not delivered a
judgment for such a long time evan
though the appeal is pending for final
hearing. 1 would like to know whe-
ther the Minister of Sieel and Mines
has made a reference to the Law
Ministry about the conduct of the
Judge complaining that he is behav-
ing in this way in this matter.
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The hon. Minister said that the first
order passed by the single Judge was
an interim arder allowing the com-
pany to deposit the difference between
the sale prices and its retention priceg
in a nationalised bank and withdm%/
money therefrom against bank gua-
rantees. The bank guaranlee was
given and the money was withdrawn.
The amount was about Rs. 22 crores.
After the judgment was given, no-
appead is filed because the order
declared the Act as ulrta vires. On
tha basis of that judgment, though the
operation of the stay order is there,
the company has refused to pay tur-
ther price which comes to Rs, 1 crore,
but the Minister says it is Rs. 4 crores.
Is not the Minister aware that Birlas
can be prosecuted under the Essential
Commodities Act and punished with
fine and jail? If an ordinary dealer
violates the kerosene order he is pro-
secuted under the Essential Com-
modities Act, Is Mr, Birla above the
law? Why not the Government pro-
secute him? I would like to know
why for violation of the Essential
Commodities Act the Government
cannot prosecute him.

Lastly, the company is getting elec-
tricity from the U.P. Electricity Board
at reduced rate. Even then lhis big
monopoly house is not paying it. Why
don'h you recover it from them? 's
this the way the administration should
go on? I would urge upon both the
Ministers to recover the dues from the
company immediately. Otherwise,
why should they be given eleciricity
at all? The industry is making so
much profit. Please do not plead
helplessness against one of the biggest
industrialists in the country. Will the
Minister give an assurance that Birla
will be prosecuted for breach of the
provisions of the Essential Commodi-
ties Act?

i et Wy fmaw o (we
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IFET AT ATAWE qg Afgtaq
F AT WEAT 2, IYH 44T ATALW
16U 5 € 0 e 1

qq AW TG TR 7 F gAaaE

F A NEUST A g qrET F
FE 1 AT AT AN qgAw Rar
f6 aaT & Ak § 79 ag am g
W & W9 9§ @Al AN, 9 w9
FHFT FQ@ @ &, WS ar fza-
gfe-fem =ax fie w@r &, @ fw
I W oF qw v @ § @d
TCE AT AT W, g W qaA
FT FIE AT AOF W AG @,
A AG B AT & fag «ff, gwr
151 ¥ ot z@ fsgar =1 ooy
gz #T fzar gar Ar § qumar
AMF  HRY Agd HF g A

adEdr & oW & fewer ¥ o -
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U T OSET gAT 8 T ¥
faﬁwa’rmﬁr@%rwﬁﬁm
FAC 9 FUS FT AT HF AT FEA-
aga 7 9 faqar & mar gr L.
ANT @F § FW A A AT &
HX IgF  FIT W A IH@T @G
At fawdr Wt T T FT TFG |
TF a6 WUHT 99T 1A, F
TLE FE F gHN F a1z F4T =IEr
AT T, FEA TE AT HIT F
famga AW TI¥ §, AT IEL
T HIE FEIET TG FT qFA
& gy Fgar aTwear g F oW
g @Ml # 4t #@ °r F
sfaafAqar &t & & mT IR
g # F Y7 @ faw == F
M 9T | TER AT saAT 94l
qemEr &0 H ww gard off § s
f @8 A9 g T F#R fF aFR
T FEE F A94 @ H JAT ST
W AR qur W aw, wegd
Fr Y fgg g ositk =@ w3W
F ogEe F feafr €9 ¥ ;w
AT AW | 4§ WX WY Fe
FEF A AGH AT 9 TTF G
aﬂﬁa’rﬁatmaﬁaﬁsﬁ"a‘ml
(=TT ) e

sl v gard fagr : gwrd
dfigg fadga ATF & |

st gawRe aremor mEw  (fagie)
IUANTEAG ST, AT I gD
A A AEg AE g, TG TH RS
w& Agt & dfww fawg A #®
of7 & I FI A@FT qrE AET N
F OF IAFT FE FA AGY
frFam aem g ) Wl ST ¥ oy
wa19 H F fd g Fwa A9 7@
¥ oama F1 I@FT, IART AATH

ft @ AT @dEd ai Ay oarer +f
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| @ Fug fawE A1 awE
¥ qiE W W ud g ST oAme
g9 frstey & f& qmw @
ToaT § Wit sw 9¢ fRaar wfee
2\ =9 garsd 5 @ fead mned
¥ a9 9T A g9 § fFaan sifee
gar & 1 gEs W oy ag R fF
T g % fogmw B oW &
fgars AFeAT & g1 feegmer ®
TFIH T wodr waAT g md e
@ AT W ¥ AT FTIAE
©# T g aw ? g R 99T |
T qrE a9 g7 & e
¥¥g F1 e g & I, T4
fag wma Far FT WE (@A FTA
o AT § | FEF 9T AT @
Fg @ 8 & @8 IR ¥g FH
ang A & @I &) TWEU 4 F
W W ¥ f5 g, wheam
IAAT AT | A AFEF I A G
yIx fagar F U W7 FE U
A 99 W g @ gl A 1
AT & VAR F AT TET AT
FT AFRT & AT 7@, FAFT H O@T
gmEs F AFd g a1 T8 fR A
fagars o m ST A7 gae garfasidy
T Arr & o 9¥ &7 M &

g SR @RI w13 ! ;o od
FEFET FOT AT AL ! T W @
garg fF faemi o v fasar &
FE@™ § ITA FT AT AT gor w0
g 7 A fegmm § oS Ty
feeargst &t g€ & sAn  faRwm
™l § 3I7 A1 fgEar ¢ wavar
g o fggmm™ & A% ST@mEl
#F IFFr AT fgearasit W @ A%
sty dR A faedw AvawEi av
g waTer @i gE ¥ 1 T farrey
¥ g fergsh 1 Sfome & &
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g1 g aF ¥ SAar § 98 0. 46
qrgz 2 =i fadig  wearal &y
20 Sfamd § FAIX § | A T@ER

# gt s 20 sfawd @i gg %,/

HFTHI KT TT AT gHT § AT TG
F IW FRE@W & HYT GF H ATH
¥ oar Amafg & 7 s gXEIL qarn
A T @H T AT W oA ¥
g #g &1 A S FT SHE@T AT
ST gW A AT 9

wafs qaa wsT W,
gfgqaras S\ W,

T WedT U AW,
q9 T aWfd T WETA |

S gfeeer wfEr F SHTA W

o AW UIT FA :

wafa TEE qAT N,
QI IF AT aH
fagwtr zr@r @ Am,
g9 Y el T |

qiwdl ™ g g
SuawTeRd S, ¥ gwmat g fF &
ardr ardl F1 q4ry eI g Aga
¥ AT HEET ¥ AT aTa g g
ST TW AIF 9T qA AS qAGH Sl
TV WM F g W o fm
TE AT XA A AT FE g HF TAe
Tt & afew & Sy w0
f& s Q<O waTr SR fer €
9% P/WT ¥ ¥Y AT O @R
a1 s fow w7 ¥ O § s
§ 3991 QU Sq1E P | a" 7 A Fg7
& w1 zgdr W@ A1 fafex
ok @1 fafeey &+ & 9@ &
Fga1 AEEt g fawer  fafrex
The Law Minister and the Law Minis-

try is in full knowledge of the case
concerned.

ST FO TW a<g F 99T g & 99
# AFT gA A7 fafaee F agi ST

d
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e & fqu S § A @y AT
qufaer &37 & WM e wroE
zafram gar =Jifgr & s7 #7139
FT O FEET E

i At AGA AR gEw
20 9EE ST AGRTT FT W F
IAIT AT TEATAT SO AT AZ )

sAd T g fasgr ¢ soe
tw @ &1 ar fafaex § g7 faar
2 #e3 a0F § wx mfad wmAd
wzedl &1 Afaw  Fw wgT AT
ATTEAFAT At 2 |

fame St 7 Far e g A &
Jarg ¥ #k 39 fgg & HAeEre
FET F oIS F FE TG TR
QAT AE F ) 39 g § H gaAr
w171 F{M 7 39 7 & A g
F I AT A F IAT A QW
qTHSE § |

wZF gF FFART ATUAT ST F
g &1 @ g & Iw H fEaw
fereramt Y gt & A farwi #
fradt & @& fa@ =0 1 gEw
FITA Q@ ANAC | TH I FT IMEA
ar fafazs o1 ot §79 S AT QU
waTa % fgar g1 famwm S F sEa
ULTTFT &7 @ ISAT & | ITHT
W g&@R ¥ de & frar 30 F
qMT §F AN FT gAAR [ OE )
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THE VICE-CHAIRMAN (SHRI
R. RAMAKRISHNAN): Half-an-hour
discussion is completed.

MESSAGE FROM THE LOK SABHA

The Governors (Emoluments, Allow-
ances and Privileges) Bill, 1982.

SECRETARY-GENERAL: Sir, I
have to report to the House the follow-
ing message received from the Lok
Sabha signed by the Secretary of the
Lok Sabha:

“In accordance with the provi-
sions of Rule 96 of the Rules of
Procedure and Conduct of Business
In Lok Sabha, T am directed to
enclose herewith the Governors
(Emoluments, Allowance and Privi-
leges) Bill, 1982, as passed by Lok
Sabha at its sitting held on the 28th
July 1982

Sir, I lay the Bill on the Table. -

THE  VICE-CHAIRMAN: The
House stands adjourned till 11 AM.
tomorrow.

The House then adjourned
at twelve minules past six of
the clock till eleven of the
clock on Thursday, the 29th
July, 1982. .

—
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